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Kerala Land Assignment Rules, 1964

1. Short title and commencement :-

a. These rules shall be called "the Kerala Land Assignment Rules,
1964".
b. They shall come into force at once.

1A. Exemption :-

Nothing contained in these rules shall apply to or affect,-



i. lands situated within the limits of a corporation, Municipality or
Cantonment or within such other areas as

Government may, byorder specify;

ii.assignment of Government lands made for the specific purpose of
cultivating Tea, Coffee, Rubber, Cinchona and Cardamom;

iii. assignment of Government lands under any special rules other
than Kuthakapattom Rules of 1947 whether already made or to
bemade in respect of lands reserved for allotment under such rules;
iv. Government lands held under special tenures like Kandukrishi,
Viruthi, etc;

v. Government land held under any special agreement with the
Government;

Vi. 1[Government lands which stand transferred to and vested in
the Panchayats under the Kerala Panchayats Act, 1960 (32 of
1960)]

1. Inserted by G.O. (P) 687/67/RD dt.30-12-67 pub. in K. G. EXx.
No. 244 dt. 30-12-1967.

2. Definitions :-

In these rules, unless the context otherwise requires-

a."Alienation" includes sale, gift, 2[bequest under a will], mortgage,
hypothecation or lease,

b."assignee" means a person to whom land is assigned under these
rules and includes his heirs or successors in interest.

C. 2["Assignment" means transfer of land by way of registry and
includes a lease and a grant of licence for the use of the land]

(cc) 3["encroachment not considered objectionable”" means
encroachment on government Iland, which is available for
assignment, by a person or family eligible to get land, or registry
under these rules],

(cd) 2["beneficial enjoyment" means the enjoyment of land for
purposes like providing approach road to the assignees registered
holding and protection of his watercourse, standing crops and
buildings.]

d. "Family" includes a person, his wife or her husband, their
children living with or dependent on them and also the parents who
are solely dependent on such person.

e."Government lands" shall, for purposes of these rules, consist of
lands belonging to Government and available for assignment as per
lists



prepared by the Revenue Department and approved by the
competent authority under these rules and such other lands as may
be set apart for purposes of these rules.

f. ["Hold" with its grammatical variations means to actually
possess land].

g . 1["Scheduled Castes and Scheduled Tribes" means the
Scheduled castes and Scheduled Tribes referred to in clauses (24)
and (25) of Article 366 of the Constitution of India, and shall
include converts to other religions from Scheduled Castes as well).
h. "Tahsildar" means the Tahsildar in charge of a Taluk and
includes a Special Tahsildar employed specially for land assignment
work.

i. "Village Officer" includes Village Assistant.

1. Inserted by G.O. (P) 687/67/RD dt.30-12-67 pub. in K. G. Ex.
No. 244 dt. 30-12-1967.

2. Substituted by ibid

3. Inserted by G.O (P) 285/66/RD dt.17-5-1966 pub. in K.G.
No.22 dt. 31-5-1966

3. Assignment to be without auction :-

Assignment of land under these rules shall be without auction.

4. Purposes for which land may be assigned :-

Government lands may be assigned on registry for purposes of
personal cultivation, house-sites and beneficial enjoyment of
adjourning registered holdings.

5. Maximum limits to be assigned for cultivation :-

(1) The extent of land that shall be registered in favour of a single
family for personal cultivation by members of the family shall not
ordinarily exceed-

(a) in the case of unoccupied lands, not more than one acre of land
whether wet or dry, in the plains and not more than one acre of
wet land or three acres of dry land in hilly tracts;

(b) in the case of lands held on lease whether current or time
expired or by way of encroachment not considered objectionable,-
(i) where there are no valuable improvements effected on the land
by the occupant, not more than one acre of land, whether wet or



dry, in the plains and not more than one acre or wet land or three
acres of dry land in hilly tracts;
(ii) where there are valuable improvements effected on the land by

the occupant, not more than 2[two acres of land wet or dry] in the
plains and not more than two acres of wet land or four acres of dry
land in hilly tracts;

Note.- In the case of occupied lands and lands held on lease,
whether current or time expired, or by way of encroachment not
considered objectionable, where the occupant has not effected
valuable improvements on the lands, one acre of wet land in the
plains shall be deemed to be equivalent to one acre of dry land,
and one acre of wet land in the hilly tracts shall be deemed to be
equivalent to three acres of dry lands; and in the cases of lands
held on lease whether current or time expired or by way of
encroachments not considered objectionable where the occupant

has effected valuable improvements on the lands, 1[one acre of wet
land in the plains shall be deemed to be equivalent to one acre of
dry land and one acre of wet land in the hilly tracts shall be
deemed to be equivalent to two acres of dry land].

(2) When afamily owns or holds any land over which it has
proprietary right or has security or tenure, only the balance of
extent of Governmentland necessary to make up the extent
admissible under sub-rule (1) shall be granted to it on registry.
Explanation.- For the purpose of this rule.-

(i) the following Taluks and villages shall be treated as hilly tracts-
4[(a) Poonjar and Melukavu Villages in Meenachil Taluk; Erumely,
Kanjirappally, Mundakkayam, and Manimala Villages in
Kanjirappally Taluk; Vellavur Village in Changanachery Taluk and
the Devicolam, Peermade, and Udumbanchola Taluks in the District
of Kottayam].

(b) Agali, Pudur and Sholayar villages in Attapady Valley in
Perinthalmanna Taluk; Nenmara, Vallanghy, Pothundy, Ayilur,
Kairadi, and Thiruvazhiyad villages in Chittur Taluk in the District of
Palaghat.

5[(c) Varavoor, Pilakad, Mullurkara, Attur, Nedumpra,
Cheruthurithy, Desamangalam, Pullur, Panjal, Painkulam,
Kanjirakode, Kumaranellur, Enkakkad, Karumathara, Virupakka,
Thekkumkara, Manalithara, Paralikkad, Wadakkanchery,
Venganellur, Killimangalam, Chiramannangad, Vallarakad,
Kadangode, Peringanur, Minalur, Puthuruthi, Mundathicode, Eyyal,
Vellanttanjur, Chiranellur, Trichur, Arangottukara, Thalassery,



Kottapuram, Chitanda, Velur, Thavyur, Kiralur, Kariyannur,
Nelluvaya, Thonnurkara, Pulacode, Chelakkara, Kurumala,
Pangarapilly, Kondazhi, Mayyannur, Elanad, Vennur, Pazhayannur,
Vadekkathara, Chelacode, Thiruvilwamala, Kanearcode, and
Pampadi, villages in Talappilly Taluk; Murinjur Thekkumuri,
Murinjur Kizhakkumuri, Melur, Pariyaram, Elinjipara, Kodakara,
Kodassery, Varandarapilly, Mupilayam, Nandipulam, Mattathur,
Amballur, Kallur and Thrikkur Villages in Mukandapuram
Taluk;Panachery Vellanikara, Madakkathara, Nettisery, Ollukara.
Kozhukully, Viyur, Vilvattom, Kuriachikara, Kilannur, Kolazhy,
Kainur, Mulayam, Puthur and Mannamagalam Villages in Trichur
Taluk in the District of Trichur.

(d) The entire South Wynad Taluk in the District of Kozhikode.

(e) Anikad, Kottangal, Perumpatty, villages in Thiruvella Taluk in
the District Alleppey]

6[ (f) The entire North Wynad Taluk, Bayar, Kadamerkala,
Kumbadaje, Ubrangala, Nettanije, Bellurn, Bedadka, Bendadka,
Adoor, Delarnpady, Abhur, Karbka, Muliyar, Kuttikode, Kolathur,
Vorkady, Heroor, Paivalike, Chippar, Pathur, Kadlamogru, Talakala,
Meenja. Kuloor, Mugu, Angadimogru, Badoor, Maire, Enmakaje,
Padre, Kattukkukke, Bala and Pordal villages in Kasargode Taluk;
Panathady, West Eleri, Meloth, Easr Eleri, Kinanur Karnidalam.
Beloor, Kayyur, Kilaikode, and Thimiri villages in Hosdurg Taluk;
Eruvassi, Thedikadavu, Neduvil, Padiyoor, Kalliyad, and vayakkara
villages in Taliparamba Taluk in the District of Cannanore]

7 (g) Kunnathukal A and B and Ottasekharamangalam A and B
Villages in Neyyatinkara Taluk; Palode B, Aryanad B and
Mannoorkara Villages in Nedumangad Taluk in District of
Trivandrum].

8[(h)Perinad, Chethkal, Konni, Vadesserikara, Malayalapuzha,
Konnithazham and Iravom Villages in Pathanamthitta Taluk;
Chithra and Ittava Villages in Kottarakara Taluk, Piravathoor,
Edarnon, Ariancavu, Kulathupuzha, Yeroor and Alaymon villages in
Pathanapuram Taluk and Koodal, Kodurnon and Enadimangalarn
villages in Kunnathur Taluk in the District of Quilon];

9[(i) Kurimannur, Kodikulam, and Kanni, Elam Tract villages in
Thodupuzha Taluk, Kuttamangalam, Keerampara Kottappady and
Kadavoor villages in Muvattupuzha Taluk; Vengoor East village in
Kunnathunad Taluk, Manjapara and Malayattur Villages in Alwaye
Taluk in the District of Ernakulam].

10[¢ii)y  "valuable improvements" shall mean improvements by



cultivation of tea, coffee, rubber, cardamom, arecanut, pepper or
coconut or by way of construction of contour bunds or Kayal bunds
or byway of construction of buildings.

(iii) for the purpose of calculating the extent of land that may be
assigned to a family, the total extent of land possessed or held with
proprietary right or fixity of tenure by the head of thefamily and
also the members of the family both individually and collectively
shall be taken into account. Assignment made in favour of a family
under these rules shall, for the purpose of calculating the maximum
extent that may be so assigned, include assignment made to
members of the family both individually and collectively, the total
extent so assigned not exceeding the maximum area that may be
assignhed to that family. The area under encroachment by a
member of family shall, for the purpose of these rules, be deemed
as the area under encroachment by the family].

1. Substituted by G.O. (P) 687/67/RD dt.30-12-1967 pub. in K.G.
Ex. No. 244 dt 30-12-1967.

2. Substituted by G.O. (P) 331/68/RD dt.21-6-1968 pub. in K.G.
Ex. No. 137 dt. 22-6-1968.

3. Substituted by G.O. (P) 331 /68/RD dt.21- 6-1068 pub. in K.G.
Ex. No. 137 dt. 22-06-1968.

4. Substituted by SRO 424/68 dt.12/12/1968 pub. in K.G. Ex. No.
279 dt. 17-12-1968.

5. Inserted by G.O. (P) 338/68/RD dt.24-06-1968 pub. in K.G. Ex.
No. 141 dt. 25-06-1968.

6. Substituted by SRO 171/70 dt. 17-4-1970 pub. in K.G. Ex. No.
132 dt. 20-4-1970.

7. Substituted by SRO 424/68 dt. 12-12-1968 pub. in K.G. Ex. No.
279 dt. 17-12-1968.

8. Substituted by SRO 103/69 dt. 1-3-1969 pub. in K.G. Ex. No. 69
dt. 7-3-1969.

9. Inserted by SRO 424/68 dt. 12-12-1968 pub. in K.G. Ex. No.
279 dt. 17-12-1968.

10. Substituted by G.0O. (P) 338/68/RD dt.24-06-1968 pub. in
K.G. Ex. No. 141 dt, 25-6-1968.

6. Assignment for house site and for beneficial enjoyment :-

1. The extent of Government land that shall be registered in favour



of family as house site shall not exceed 1[twenty five cents (10
ares)]. The assignee shall be liable to pay land value for house sites
at the rate of 2[Rs. 200 per acre] 3[40.47 ares].]

2. The extent of Government land that may be granted on registry
when the same is indispensable required for the beneficial
enjoyment of adjoining registered holding 1[shall not exceed, in the
case of one registered holding twenty-five cents 3(10.12 ares)].
4[Note- (1) The authority competent to assign land for beneficial
enjoyment shall be the Revenue Divisional Officer. He may pass
order of assignment in such cases only after personally satisfying
himself that the land is absolutely necessary for that purpose.]

5[ xxxx]

3.2 [An assignment under sub-rule (2) shall be subject to the
payment of market value of the land at the time of assignment and
survey and demarcation charges at the rates specified sub-rule (4)
of rule 10 excluding the value of improvements, if any, made by
the occupants on the land].

1. Substituted by G.O. (P) 687/67/RD dt.30-12-1967 pub. inK.G.
Ex. No. 244 dt. 30-12-1967

2. Substituted by SRO 180/75/RD dt.24-02-1975 pub. in K.G. Ex.
No. 103 dt. 25-02-1975.

3. Added by G.O. (P) No. 285/66/RD dt.17-05-1966 pub. in K.G.
No. 22 dt. 31-05-1966.

4. Added by G.O. (P) 531/66/Rev. dt. 28-09-1966 pub. in K.G. No.
40 dt. 11-10-1966.

5. Omitted by G.O. (P) 687/67/RD dt30-12-1967 pub. in K.G. Ex.
No. 244 dt. 30-12-1967.

7. Priority to be observed in assignment :-

1. Where any person is in occupation of Government lands under
lease, whether current or time expired, or by way of encroachment
not considered objectionable 6[such land if such occupation is
before the first day of August 1971 shall be assigned to him on
registry:]Provided that the total extend of land, if any, owned or
held by him in proprietary right or with security of tenure is less
than the limits laiddown in sub-rule (1) of rule 5 or the annual
family income from sources other than the Government lands held

by him is below Rs. 1[10,000]:



2 .In the case of unoccupied lands, the following order of
preference shall be observed in granting registry:-

(i) First preference.- for persons who do not own or hold any land
either in proprietary right or with security of tenure and whose
annual family income does not exceed Rs. 1[10,000]: Provided that

in assigning lands under this clause 2[ten percent of the area shall
be assigned to Ex-servicemen and] not less than twenty five per
cent of the area shall be assigned to the members of the Scheduled
Castes and Scheduled Tribes subject to availability of applicants.
Explanations:-For the purpose of this clause, a Kudikidappukaran or
the holder of a Kudiyirippu shall be deemed to be a person who
does not own or hold any land;

(ii) Second preference:- for person who do not own or hold any
land either in proprietary right or with security of tenure who are
disabled while in active military service or who are dependent of
those who are killed or disabled while in active military service;

(iii) Third preference.- for small holders who have not been able to
resume their lands due to expiry of the time for applying for
resumption and whose annual family income does not exceed Rs.
1r10,000].

Explanation:-For the purpose of this clause, "small holder" means a
small holder as defined in the Kerala Land Reforms Act, 1963 (1 of
1964);

(iv) Fourth preference.- for serving military personnel with an
approved service of not less than three years and who are
decorated for gallantry or their dependents who do not own or hold
any land either in proprietary right or with security of tenure;

(v) Fifth Preference for persons whose annual family income does

not exceed Rs. 2[10,000] and the total extent of the land owned or
held by them either in proprietary right or with security of tenure is
less than the extent prescribed in these rules.

3.No registry shall be granted to any family in occupation of
Government land either under a lease, current or time expired or
by way of encroachment, unless it surrenders to Government,
without claiming any compensation, the land in excess of the
extent proposed to be registered in its favour. If there is excess
land, in its possession and if is not willing to surrender the excess
land eviction will be resorted to.

1. Substituted by SRO 1142/89 dt.28-6-1989 pub. in K.G. No.
45/89 dt. 14-11-1989.

2. Inserted by SRO 73/72 dt. 14-2-1972 pub. in K.G. Ex. No. 109



dt. 15-2-1972.

6. Substituted by SRO 284/71dt. 03/08/1971 pub. in K.G.Ex. No.
346 dt. 06-08-1971

7A. Preference to Kumkidars :-

1. Preference shall be given to the former Kumkidars 2[who had
applied for assignment before the 6th December, 1968] in the
matter of assignment of kumki lands upto a limit of two chains
(40.234 meters) from the warg land but subject to the ceiling
prescribed in the Kerala Land Reforms Act, 1963, (Act 1 of 1964).
2. If the source of water supply to the warg land lies beyond the
two chains (40.234 meters) limit, a plot including the water source
and sufficient to enjoy the irrigation facilities shall be assigned even
if it be beyond the limit of two chains (40.235 meters) mentioned
in sub-rule (1).

3. The assignment shall be subject to the payment of land value as
prescribed in these rules.

4. Tree value, except for sandal wood, shall not be collected from
the kumkidars.

5. 3[The cultivating tenants of the former Kumkidars who could not
apply for the assignment of Kumkilands may apply for the
assignment of the same within three months from the date of order
of the Land Tribunal declaring them eligible for the purchase of the
tenancy right in respect of the wrag land under the Kerala Land
Reform Act, 1963 (1 of 1963).

Note.- The concession provided for in sub-rules (1) to (5) shall
apply to the legal heirs of the Kumkidars also provided the original
Kumkidars had applied for the assignment of the land in question
within the period mentioned in sub-rule (1).

6. Persons who have purchased warg lands from Kumkidars who
had applied for assignment before the 6th December 1968 will also
be eligible for assignment under these rules subject to the
condition that land value at market rate prevailing at the time of
assignment shall be payable by such assignees.

Note:- Market value at the prevailing rate shall be exclusive of the
improvements, if any, made by the occupants of the land].

1. Substituted by G.O. (P) 687/67/RD dt.30-12-1967 pub. inK.G.
Ex. No. 244 dt. 30-12-1967

2. Substituted by SRO 180/75/RD dt.24-02-1975 pub. in K.G. Ex.



No. 103 dt. 25-02-1975.

3. Added by G.O. (P) No. 285/66/RD dt.17-05-1966 pub. in K.G.
No. 22 dt. 31-05-1966.

8. Conditions of assignment on registry :-

1. 4[Lands, granted on registry shall be heritable and alienable.]
5[(1A)Notwithstanding anything  contained in  sub-rule(l),
unoccupied lands assigned on registry shall not be alienable for a
period of three years from the date of registry.Provided that the
assignee may mortgage such lands-

1[(a) to the Government or Co-operative Institutions or Tea Board
or the Rubber Board or any other financial institutions recognised
by the Government in this behalf, as security for obtaining loan for
agricultural or land improvement purposes or for growing tea or
rubber; and]

(b) to the Government or Co-operative Institutionsas security for
obtaining loans for house construction under the Village Housing
Project Scheme or any other housing schemes sponsored by the
Government, if such house is required for the occupation of the
assignee or his family].

2. The assighee or a member of his family or his successor-in-
interest shall reside in the land if it is granted as house site, or shall
personally cultivate the same if it is granted for cultivation; and
such resides or cultivation, as the case maybe, shall commence
effectively within a period of one year, from the date of receipt of
the patta or of the provisionals patta in cases where a provisional
patta is issued in the first instance:

Provided that-

(I) inthe case of assignment to military personnel or their
dependents as the case may be, the assignee may cultivate the
land by his own labourer by the labour of any member of his family
and with the occasional assistants, if any of hired labour or servants
on wages payable in cash or in kind but not in crop share;

(IT) the military personnel may apply for land anywhere in the
State irrespective of the State to which they belong; and in the
matter of assignment preference shall be given to persons belong
to Kerala;

(IIT) the military personal may lease for cultivation purposes the
lands assigned to them whilst they are away on active services.

3. The registry shall be liable to be cancelled for contravention of



the provisions in 2[sub-rule (1A) or sub-rule (2)]. The registry may
be cancelled also, if it found that it was grossly inequitable or was
made under a mistake of facts or owing to misrepresentation of
facts or in excess of the limits of the powers delegated to the
assigning authority or that there was an irregularity in the
procedure. In the event of cancellation of the registry, the assignee
shall not be entitled to compensation for any improvements he may
have made on the land. The authority competent to order such
cancellation shall be the authority which granted the registry, or
one superior to it;

Provided

the no registry of land shall be cancelled without giving the party or
parties affected thereby, a reasonable opportunity of being heard:
1[Provided

further that no assignment of Land shall be cancelled if the annual
family income of the transferee occupant does not exceed Rs.
10,000 (Rupees Ten thousand only) and who does not own or
possess any landed property, anywhere in the State;Provided also
that in the case of a transfer of Land covered by the above Proviso
the assignee shall not be eligible for further assignment of Land
anywhere in the State].

1. Substituted by SRO 1150/79 dt 20-9 1979 pub. in K.G. No, 40
dt. 9-10-1979.

2. Substituted by SRO 284/71 pub. in K.G.Ex. No. 346 dt. 6-8-
1971.

4. Substituted by SRO 477/69 dt.21-11-1969 pub. in K.G. Ex. No.
281 dt. 22-11-1969.

5. Inserted by SRO 284/71 dt. 3-8-1971 pub. in K.G. Ex. No. 346
dt. 6-8-1971.

9. Collection of arrears of Government dues and issue of
Provisional Patta :-

1. Order granting registry shall be issued in the form in Appendix
Ito these rules.

2. 2[In cases where registry is made, patta shall be issued in the
form in Appendix II to these rules. Where such patta is issued
pending survey and demarcation, a note to the effect that the area
noted in the patta is subject to revision after finalisation of the
survey and demarcation shall be made in the Pattah. In such cases,



when survey and demarcation is completed, the exact area
assigned shall be noted in the patta by the assigning authority].

3[Note.- A patta issued under this sub-rule shall be liable to stamp
duty ofappropriate value].

3. 4[In cases where the land granted on registry is already held by
the assignee either under a lease, current or time expired or by
way of encroachment, not considered objectionable, the arrears of
assessment recoverable by the Government (whether by way of;
land revenue or any tax or fee levied in lieu there of including
prohibtory assessment and fines, arrears of lease amount or licence
fee outstanding from such assignee) shall be limited to the amount

of basic tax due on the land 3[for the period of actual occupation.]

4 . 8[The liability for land revenue or any tax or fee levied in lieu
thereof shall arise with effect from the year of issue of the patta]
and any difference in the tax consequent on the change in the
extent after survey and demarcation, shall be adjusted to the
future land revenue or any tax or fee lived in lieu thereof due from
the assignee, or be collected straightway, if it is less than the land
revenue or any tax or fee levied in lieu thereof due from the
assignee.

5. The land revenue or any tax or fee levied in lieu thereof shall be
liable to revision.

7[(5A) In cases where the Kerala Land Development Corporation
Limited has executed any development work on the land, the
assignee shall be liable to pay the cost or the proportionate cost as
the case may be, with interest thereon to the said corporation].

6. The land shall also be subject to all general taxes and local rates
payable by law or custom.

8[(6A) Notwithstanding the order of registry of any land and the
communication of that order to the assignee, the title to that land
shall not pass to the assignee until he remits that land value and
tree value payable in respect of that land, the arrears of tax, if any
due in respect of the land and other charges due from him].

7. If the assignee does not remit land value, tree value and arrears
of tax due from him and other charges within three months from
the date of sanctioning the registry, the registry shall be cancelled,
the occupants evicted, the land resumed and reassigned to other
eligible families. The 3[patta] for the land shall be issued only after
the entire amount is paid within three months:

9[Provided that the Tahsildar may in the case of assignees who are
landles and whose annual family income does not exceed Rs.



10[10,000], in his discretion, allow the payment of land value, tree
value and other dues in half yearly installments not, however,
exceeding four in number. In such cases patta for the land shall be
issued only after the entire amount has been paid by the assignee.
If the assignee wants to cut and remove the tree from the land
before the patta is granted, the prior permission, in writing of the
Tahsildar shall be obtained. The Tahsildar may, before granting
permission, direct the assighee to remit the estimated value of the
trees sought to be cut and removed].

111provided further that if the occupants had not be evicted, the
Revenue Divisional Officer may, at his discretion and in deserving
cases condone the delay in payment of land value, tree value
arrears of tax and other charges due from the assignee, upto a
period of one year from the date of the order sanctioning the
registry. In such cases, the assignee shall remit the entire dues in a
lump within fifteen days from the date of the orders of the Revenue
Divisional Officer. If the occupants fail to remit the amount within
the time so allowed, they shall be summarily evicted:

12/provided also that the District Collectors and the Board of
Revenue shall be competent to condone delay in payment of land
value, tree value, arrears of tax and other charges due from the
assignee in deserving cases upto a period of 1[three years] and
[five years) respectively from the date of the order sanctioning
registry. In all cases where the delay exceeds 1[five years] sanction
of Government shall be obtained for con-doning the delay).

2[Note. Arrears of assignment dues shall bear interest at 3[6 per
cent per annum]],

2. Substituted by SRO 41/70 dt. 21-1-1970 pub. in K.G. Ex. No. 34
dt. 21-2-1970.

3. Inserted by SRO 785/76 dt. 10-07-1976 pub. in K.G. No, 31dt.
3-8-1976.

4. Substituted by G.O.(P) 687/67/RD dt.30-12-1967 pub. in K. G.
Ex. No. 244 dt. 30-12-1967.

5. Substituted by SRO 1141/75 dt,1-12-1975 pub. in K.G. Ex. No.
714 dt. 02-12-1975.

6. Substituted by SRO 41/70 dt. 21-01-1970pub in K.G. Ex. No.
34 dt. 21-2-1970.

7. Inserted by SRO 594/76 dt. 25-5-1976 pub. in K.G. No. 23 dt.
8-6-1976.



8. Inserted by SRO 85/70 dt. 25-2-1970 pub. in K.G. Ex. No. 71dt.
02-03-1970.

9. Substituted by SRO 41/70 dt. 21-1-1970pub. in K.G. Ex. No. 34
dt. 21-01-1970.

10. Inserted by SRO 1141/75 dt. 1-12-1975pub. in K. G. Ex. No.
714 dt. 02-12-1975.

11. Substituted by SRO 1142/89 dt.28-06-1989 pub. in K.G, No.
45/89 dt. 14-11-1989.

12. Added by G.O.(P) 569/Rev. dt. 12-10-1966 pub. in K.G. No. 41
dt. 18-10-1966.

10. Land value and other dues to be paid :-

1. For the assignment of lands under 4[clause (ii)] of the proviso to
sub-rule (3) of rule 5, for the land in excess of the limit specified in
clause (ii) of the said proviso, the assignee shall be liable to pay-

(i) the value of the land, where the land is held on lease,
whethercurrent or time expired; and

(ii) one-and-a half times of the value of the land, where the land is
held by way of encroachment.

Explanation.

(i) For purpose of this sub-rule "value of the land" shall mean the
value of the land without improvements effected by the lessee or
the encroacher, as the case may be;

(ii) in determine the value of the land for the purposes of this sub-
rule, the District Collector shall have dueregard to the value of
similar lands without improvements situated in similar locality.

2. In cases other than those falling under sub-rule (1), the
assignee, on registry, shall be liable to pay the land value at the
following rates:-

Dry land -5[Rs. 1000 (Rupees One thousandonly) per acre/40.47
ares).

Wet land (including lands 5[Rs. 1000 (Rupees One thousand
reclaimed from rivers, canals, only) per acre/40.47ares].
backwaters, or the sea)

Grass land including waste 5[Rs. 200 (Rupees two hundred lands
only) per acre/40.47ares],

3. The assignhee shall also be liable to pay the value of the trees,
plants and [vines] if any, specified in Parts A and B of Appendix III
to these rules standing on the land 6[at the time of assignment] at



such rates as may by order, be specified by the Government and
subject to the following conditions:-

1[(a) No value shall be charged in respect of trees the girth of
which is 90 c.m. or less at breast height).

1[(b) If the assignee was already in occupation of the land and he
or his predecessor in occupation has planted trees etc. thereon, no
tree value shall be charged in respect of such of those trees etc,,
planted by him or his predecessor in occupation as are specified in
Part B of Appendix III to these rules],

(c) If the assignee isnot agreeable to pay the tree value as
specified in clause (a), in respect of trees specified in Part A of
Appendix III, to theTahsildar shall dispose of, in public auction,
the trees growth 2[which is not allowed free to the assignee under
that clause].

4. 3[In cases falling under sub-rule (2) or rule 9, the cost of survey
and demarcation shall be recovered from the assignee at the
following rates, namely:-

(i) In Taluks where resurvey work has been completed or is in
progress, the maximum rate of survey charges per hector arrived at
during resurvey for the area so far completed under resurvey; and
(ii) In Taluks where resurvey has not been taken up, maximum
rate of survey charges as per resurvey in the nearest taluk in the
District where resurvey has been completed.

(4) No land value, survey and demarcation charges and arrears of
assignment shall be recovered from the assignee belonging to the
Scheduled Castes or Tribes.

1. Substituted by SRO 281/70 dt. 9-7-1970pub. in K.G. Ex. No.
201 dt. 9-7-1970.

2. Inserted by SRO 180/75 dt. 24-2-1975pub. in K.G. Ex. No. 103
dt. 25-2-1975.

3. Substituted by SRO 1141/75 dt.1-12-1975 pub. in K.G. Ex. No.
714 dt. 2-12-1975.

4. Substituted G.O. (P) 285/66/Rev. dt. 17-05-1966 pub. in K.G.
No. 22 dt. 31-5-1966.

5. Substituted by G.0O. (P) No. 223/92/RDdt. 28-4-1992 pub. in
K.G. Ex. No. 508 dt. 30-4-1992.as SRO 502/92

6. Inserted by SRO 41/70 dt, 21-01-1970 pub. in K.G. Ex. No. 34
dt. 21-1-1970.



11. List of assignable land to be prepared :-

(1) Before granting registry, Government shall cause to be
prepared lists of the lands which should be reserved for
Government or public purposes in each village and lists of the lands
which may be made available for assignment in each village.

(2) Lands to be reserved for Government or public purposes shall
include among others, as may be found necessary;

(i) Porambokes as defined in the Kerala Land Conservancy Act,
except those which may be assigned without detriment to
Government or public interest;

(ii) Lands required for Government of public purposes, other than
those covered by the definition of poramboke in the Kerala Land
Conservancy Act;

4 (iii) Lands required or likely to be required for any settlement
scheme or any other scheme sponsored by the Government];

(iv) Lands likely to be required for the present or future
Governmentor public purposes;

5[xxxx]

6[(v) Lands on the sides of roads required for the widening of
roads; lands within port limits or with in fifteen links (3.017

meters) on either side of stream; 7Ixxxx] or within one chain
(20.117 meters) of important irrigation channels without
embankments or within twenty links (4.02 meters) of less
important irrigation channels without embankments; or within
fifteen links (3.017 meters) of irrigation channels with
embankments 8[or within one hundred meters of the boundary of
railway stations]; or within two hundred yards (183 meters) of the
boundary of airodromes and landing grounds; or land near sea
coast 8[within 100 feet (30.480 meters) of the high water mark of
the sea].

Note.- Land near sea coast 8[within 100 feet (30.480 meters)] of
the high water mark of the sea may, however, be temporarily
assigned as house sites for fishermen and also for purposes of
casuarina 3[coconut] plantations and erection offish oil and fish
guano factories beyond hundred yard (91.5 meters) from the high
water mark].

(vi) Lands required for colonisation purposes;

(vii) Lands specially reserved for assignment to back-ward
communities;

(viii) Lands containing or believed to contain valuable minerals,



quarriesetc; and

(ix) Lands acquired for Government purposes but not required for
suchpurposes.

9[(x) Lands acquired for libraries and reading rooms].

(3) After setting apart the lands required for future Government or
public purposes, as stated in sub-rule (2),25 per cent of the land
available for assignment in each village shall be reserved for
assignment to members of the Scheduled Castes and Tribes 19[and
ten per cent of such land shall be reserved for assignment to Ex-
service men]:Provided that-

(i) if, in any village, the lands available for assignment under these
rules are already occupied either under leases (current or time
expired) or by way of encroachment and the occupants there of are
entitled to assignment of lands under these rules, only the balance
area, if any, that will be available after such assignment shall be
reserved as aforesaid;

(iii) in the assignment of lands for house sites in sea coast villages,
priority shall be given to landless fishermen in respect of lands

which are situated beyond 8[one hundred feet] but within four
furlongs

from the high water mark of the sea, if the lands are not already in
the occupation of other persons who are entitled to get the lands

assigned under these rules;11[xxxx]

(5) Lands held of leases with or without limit of time including
leases, under Kuthakapattam rules, shall also be taken into
consideration for purposes of registry.

(6) The lists of lands to be reserved for Government or public
purposes, and the lists of land to be set apart for assignment on
registry shall be submitted to the Government for approval, and
action to assign such lands on registry shall be taken only after the
Government approve those lists:Provided that Government may
authorise any authority subordinate to it to scrutinise and approve
such lists

(7) The lists of lands which may be made available for lease or
license shall be finally approved by the District Collector without
reference to the Board of Revenue or the Government.

(8) Application for assignment of land shall be made to the
Tahsildar in the Form in the Appendix IV to these Rules. Each such
application shall bear court fee stamp of the value of Rs. 75p:
Provided that applications for assignment of land under clause (Mi)
of the provisio to sub-rule (3) of Rule 5 shall be made to the



District Collector and each such application shall bear a court fee
stamp of the value of Rs. 2.

12 Note.- Applicants belonging to Schedule Castes and Tribes and
serving military personnel shall be exempt from affixing stamp on
their applications].

1. Substituted by SRO 696/74 dt. 23-8-1974 pub. in K.G. No. 39
dt. 24-9-1974.

2. Substituted by SRO 281/70 dt. 9-7-1970pub. in K.G. Ex. No.
201 dt. 9-7-1970.

3. Substituted by SRO 792/79 dt. 26-6-1979 pub. in K.G. No. 29
dt. 17-7-1979.

4. Substituted by G-0. (P) 687/67/RD dt.30-12-1967 pub. in K.G.
Ex. No. 244 dt. 30-12-1967.

5. Omitted by ibid.

6. Substituted by G.O.(P) 285/66/Rev. dt. 17-5-1966 pub. in K.G.
No. 22 dt. 31-5-1966

7. Omitted by SRO 41/70 dt. 21-1-1970 pub.inK.G. Ex. No. 34 dt.
21-1-1970.

8. Substituted by G.0O. (P) 687/67/RD dt.30-12-1967 pub. in K.G.
Ex. No. 244 dt. 30-12-1967.

9. Inserted by SRO 128/70 dt. 20-3-1970 pub. in K.G. Ex. No. 99
dt. 24-3-1970.

10. Inserted by SRO 73/72 dt. 14-02-1972 pub. in K.G. Ex. No.
109 dt. 15-02-1972.

11. Omitted by SRO 73/72 dt. 14-2-1972 pub. in K.G. Ex. No. 109
dt. 15-2-1972.

12. Substituted by G.O.(P) 285/66/Rev. dt. 17-5-1966 pub. in K.G.
No. 22 dt. 31-5-1966.

12. Enquiry to be held :-

(1) Before considering an application for assigning the land, the
Tahsildar shall publish a notice under his signature inviting
objections in writing from interested persons to the registry of land.
The notice shall be inthe form in Appendix V to these rules and
give a minimum of fifteen days time from the date of publication
for preferring objections and the Tahsildar may, in his discretion
admit objections received after that period. The notice shall be



published by affixture in a conspicuous place in the land concerned
and also in the Village Panchayat and Taluk offices and such
publication shall be deemed to be legal and sufficient for purposes
of these rules].

(2) Application by persons in possession for the assignment of land
involved in Kuthakapattam and Land Conservancy cases may be
disposed of by the Tahsildar, if the applicants are eligible to get the
land onassignment under these rules and if there is no pronounced
disparity regarding the particulars of the land as furnished in the
case of records and as found in actual occupation,

1[The list of assignable lands and the list of lands to be reserved
for Government or public purposes are to be placed before the
Taluk Land Assignment Committee for its recommendation and to
be forwarded to the District Collector for approval. The application
received for assignment on registry shall be duly enquired into by
the Tahsildar and placed before the Taluk Land Assignment
Committee for considering its merits. The reasons for rejection, if
any, should be recorded in writing, In cases where the orders of the
District Collector have to be obtained, the Tahsildar shall submit
the case to the District Collector along with the recommendation of
the Taluk Land Assignment Committee].

(4) On receipt of application for the assignment of lands under
clause (iii) of the proviso to sub-rule (3) of rule 5, the District
Collector shall as far as may be, follow the procedure laid down in
sub-rules (1), (2) and (3) and, if he is satisfied that it is in public
interest so to do, he shall assign such excess lands as admissible
under these rules.

1. Substituted by G.O.(P) No. 51/97/Rd.dt. 28-1-1997 pub. in
K.G. Ex. No. 112 dt. 28-1-1977 as SRO 67/97.

12A. Rule 12A :-

1112A.

(i) Notwithstanding anything contained in sub-rules (3) and (4) of
Rule 12, the Government may constitute for each Taluk, a
Committee called the Taluk Land Assignment Committee which may
consist of officials and non-officials, for advising the Tahsildar in
regard to the assignment on registry of lands available for
assignment (vide Rule 11) for personal cultivation or house sites.
(ii) The Taluk Land Assignment Committee shall ordinarily have the
following members:-



(1) One representative each of all the political parties who have
representative(s) in the Legislative Assembly, (in case the State
Committee of a party desires to change its nominee in any Taluk
Committee, the State Committee may intimate the fact to the
Government in writing, and the change shall accordingly be given
effect to by the Government).

(2) Members of Parliament/Membersof Legislative Assembly
representing the Taluk or any part of the Taluk.

2[(2)(a) The President of the concerned Grama Panchayat and the
Block Panchayat and the members representing the concerned area
in the District Panchayat].

(3) One Harijan member to be nominated by the Government.

(4) The Tahsildar of the Taluk.

(5) The Special Tahsildar or the Special Tahsildar for Assignment, if
any, of the Taluk,

(iii) The Tahsildar of the Taluk (or the Special Tahsildar for
Assignment, if specially ordered so by the District Collector in
respect of any Committee) shall be the Convener of the Committee
and shall preside over the meeting of the committee.

(iv) Not less than 3[/5] of the total number of members of the
Committee shall constitute the quorum for the meeting of the
committee.

(v) The committee shall consider application for assignment of land
on registry for personal cultivation or house sites. Only those lands
which are listed as available for assignment under Rule 11 of the
Kerala Land Assignment Rules, 1964. shall come within the purview
of the Committee. The Tahsildar shall place before the Committee
all applications for registry of land of the aforesaid category, along
with the relevant records of enquiry under Rule 12. After
consideration of the applica-tion as also the records of enquiry,
particularly, the objections or claims if any, the committee shall
give their advice strictly according to the preference stated in the
rules as to the persons to whom the particulars lands may be
assigned. The Committee will indicate the survey number, extent
and such other particulars as are necessary to identify the lands are
proposed to be assigned in each case. The assignment of lands to
institutions, companies, for commercial purposes and for schemes
will be outside the purview of the Committee.

(vi) The advice of the committee supported by not less than 3/4 of
the members present shall be accepted and given effect to by the
Tahsildar, In cases where the Committee fails to reach the decision
as aforesaid with the required majority, the Tahsildar shall assign



the land according to rules].

4[(via) Notwithstanding anything contained in sub-rules (iv), (v)
and (vi), if at any meeting there is not sufficient number of
members present to form the quorum, the Tahsildar or the Special
Tahsildar, as the case may be, shall assign the lands, the
applications for assignment of which were proposed to be placed
before the Committee at the meeting, according to rules].

(vii) Provisions relating to appeals and revisions will apply to all
cases of assignment resorted to on the advice of the Land
Assignment Committee also.

(viii) The Committee shall have right to bring to the notice of the
Tahsildar any case of assignment in the past to persons who are
not eligible according to rules within a period of two years from the
date of the final order assigning the land on registry. Such case
together with the records, if

any, are to be placed before the Committee for its consideration,
and if the committee recommends cancellation of such assignment,
the Tahsildar shall forward the records together with the
recommendation of the Committee to the Board of Revenue for its
decision,

(ix) The members of the Committee shall not be given any
travelling allowance or daily allowance in connection with their
sittings].

1. Inserted by G.O. (P) 331/68/Rd. dt.21-6-1968 pub. in K.G. EXx.
No. 137 dt. 22-6-1960.

2. Inserted byG.O.(P)No. 51/97/Rd. dt.28-1-1997 pub. in K.G. Ex.
No. 112 dt. 28-1-1977 as SRO 67/97.

3. Substituted by SRO 21/69 dt. 13-1-1969 pub. inK.G. Ex. No. 9
dt. 13-1-1969.

4. Inserted by SRO 883/78 dt. 7-8-1978 pub. in K.G. No. 39 dt.
26-9-1978.

13. Lease or licensing of Government land :-

Lands which are likely to be required in future for Government or
public purposes, but not immediately may be leased or licensed for
the following purposes without auction.

(a) Lease of land for agricultural purposes to families of Scheduled
Castes or Tribes 1[xxxx] and landless and indigent families
belonging to other communities.



(b) Lease of land indispensably required for beneficial enjoyment of
adjoining 1rx x x] holding. 2[Note.- In such cases the lease shall
automatically terminate on the date on which the lessee ceases to
be in enjoyment of the adjoining holding].

(c) Lease of land under any scheme approved by the Government.
(d) Lease of land for agricultural purposes to Co-operative
Societies.

(e) Lease or licence of land for temporary occupations for purposes
like putting up pandals or sheds for conferences, fairs, festivals,
and marriages and for entertainments like cinema, circus, drama
and exhibition.

(1) Lease or licence of land for purposes like the following: -

(i) Retting of coconut husks;

(ii) Stocking of materials;

(iii) Use as play grounds;

(iv) Laying of pipe lines;

(v) Riding up drainage covering and construction of steps on road
margins;

(vi) Putting up of shops;

(vii) Construction of petrol bunks; and

(viii) Such other purposes as may be decided upon by Government
from time to time.

1. Omitted by G.O. (P) 275/66/Rev. dt. 17-5-1966 pub. inK.G. No.
26 dt. 31-5-1966.

2. Added by SR021/69dt. 13-1-1969 pub. inK.G. Ex. No. 9 dt. 13-
1-1969.

13A. Lands with ports limits :-

3[13A. Lands with ports limits.-

(1) Lands with in ports limits shall be leased out or licenced for
marine purposes by the Port Department in consultation with the
Revenue Department

(2) Lease or license of land within the port limits for non-marine
purposes shall be made by the concerned officers of the Revenue
Department in consultation with the port department.

(3) The revenue realised from lease or licence for marine and non-
marine purposes shall be to the credit of the receipt head of the
concerned departments viz. the Port Department or the Revenue
Department as the case maybe.Note:- Marine purposes for which
the use of Government lands in port limits shall



be considered are the following:-

(a) For hauling up or docking a sea-going vessel.

(b) For building a sea-going vessel.

(c) For storing timber, firewood, clay and tiles before shipment and
after landing.

(d) For storing cargo other than (c) before shipment and after
landing.

(e) For hauling up a cargo or other Boat for repairs.

(f) For building a cargo or other boat.

(g) For a crane site.

(h) For saw pits of sheds.

(i) For scrapping native craft at a boat bunder for repairs.

(j) For hauling up a vessels on a boat bunder for repairs etc.

(k) For laying up logs of timber or boats plying for hire at a boat
bunder.

(1) For oil installations].

3. Inserted by G.O. (P) 88/67/Rev. dt. 27-2-1967pub. in K.G. No.
9 dt 7-3-1967.

14. Period of lease etc :-

1. Lease, under clause (a) of Rule 13, shall subject to the
provisions of Rule 16, be granted by the Tahsildar for periods not
exceeding two years at a time and up to a maximum extent of
three acres [1-2141 hectares] for a family;

2 . Leases, under clause (b) of Rule 13, shall, subject to the
provisions of rule 16. be granted by the Tahsildar for periods not
exceeding two years at a time and up to a maximum of 50 cents
1[20.23ares] in each case.

3. Leases, under clause {c) of rule 13, shall be granted for periods
not exceeding five years and upto a maximum extent of five acres
(2.0234 hectares) by the Tahsildar, for periods not exceeding ten
years and upto a maximum extent of 10 acres 1[(4.0468 hectares)]
by the Revenue Divisional Officer, for periods not exceeding twenty
years and upto a maximum extent of twenty acres 1[(3-0937
hectares)] by the District Collector, and in other cases by the
Government:Provided that in cases where the scheme, as approved
by the Government itself specifies the period of the lease and the
extent of the land to be leased, the grant shall be limited to such
period and extent.

4. Lease under clause (d) of rule 13, shall be granted for periods



not exceeding ten years, by the Tahsildar upto a maximum extent
of three acres 1[(1.2141 hectares)] by the Revenue Divisional

Officer upto a maximum extent often acres 1[(4.0468 hectares)]
and by the District Collector upto a maximum extent of twenty
acres 1[(8.0937 hectares)]. In other cases sanction of the
Government shall be obtained.

5. Leases or licenses, under clauses (e) and (f) of rule 13, shall be
granted for periods not exceeding three years by the authorities
competent to do so under the existing rules or orders or by such
other authorities as may, from time to time, be specified by the
Government:1[Provided that Government shall be the authority
competent to give leases or licences for the purpose of conducting
cinema]

6. 2[Lease or licence under sub-rule (2) or Rule ISA, shall, subject
to the provisions of Rule 16, be granted by the Tahsildar for periods
not exceeding two years at a time and upto a maximum extent of
three acres (1.2141 hectares) by the Revenue Divisional Officer
periods not exceeding 5 years, at a time and upto maximum extent
to five acres (2.0234 hectares) and by the District Collector for
periods not exceeding 10 years at a time and upto a maximum
extent of 10 acres (4.0468 hectares). In all other cases the lease
shall be granted by the Board of Revenue].

1. Added by G.O. (P) 285/66/Rev, dt. 17-5-1966 pub. in K.G. No.
22 dt. 31-5-1966.

15. Conditions of lease or licence :-

1. Orders granting lease or licence under these rules for agricultural
purposes shall be issued in the form in Appendix VI to these rules
and those for non-agricultural purposes shall be issued in the form
in Appendix VII to these rules. The lease or licence shall also be
subject to the terms and the conditions specified in the order of
grant.

2. Lease or licence granted under these rules shall be heritable, but
not alienable; 3[xxx]

3. Provided that the military personnel may lease for cultivation
purposes the land assigned to them, whilst they are away on active
service 3[xxx].

4. The assignee shall not be competent to determine the lease or
licence, of his own accord during the currency thereof except when
otherwise provided for in the order of grant.



5. It shall be competent for the authority who granted the lease or
licence, to terminate the same, after giving sixty days notice, in
writing, to the assighee, if the land or portion thereof is required
for Government or public purposes. The grant shall also be liable to
termination, 4[after giving reasonable notice, not exceeding fifteen
days], if the assignee violates any of the conditions of the grant
order.

6. Machinery and Procedure for Granting Leases or Licences

16. Enquiry to be held :-

1. Application for lease orlicence of land shall be made to the
Tahsildar in the form in the Appendix IV to these Rules. Each

application shallbear court fee stamp of the value of 75p.1[Note.-
Applicants belonging to scheduled Castes and Tribes and serving
military personnel shall be exempt from affixing stamp on their
applications].

2. On receipt of the applications, the Tahsildar shall, after
conducting such preliminary enquiry as may be deemed necessary,
publish a notice under his signature inviting objections, in writing
from interested per sons to the lease or licence of the lands to
which the applications relate.

3. The notice shall be in the form in Appendix V to the rules and
shall give a minimum of 2[fifteen days time] from the date of its
publication for preferring objections, but the Tahsildar may, in his
discretion, admit objections received after the expiry of that period.
4. The Notice shall be published by affixture in a conspicuous place
in the land concerned and also in the village, Panchayats and Taluk
offices and, such publication shall be deemed to be legal and
sufficient for purposes of these rules].

5. The objections or representations if any, preferred in response to
the notice, shall be duly enquired into by the Tahsildar. In cases
where the Tahsildar is himself competent to finally dispose of the
applications, he shall take into consideration the objections and
representations. In other cases, he shall submit the applications
and all the records together with his own recommendation and
giving full reasons therefor, to the competent authority.

1. Substituted by G.0O. (P) 285/66/Rev. dt 17-5-1966 pub. in K.G.
No, 22 dt. 31-5-1966.

2. Substituted by G.O. (P) 544/66/RD dt.30-9-1966 pub. in K.G.
No. 40.dt. 11-10-1966.



17. Rental for trees :-

Lease or licence of land may include lease or licence of trees, but
where it does not include the trees, the trees may be separately
granted on lease or licence at such rates as the Government may,
by order from time to time specify. The order of lease or licence
shall be in the form in Appendix VIII to these Rules,Provided that
in the case of trees for which no rates have been specified by order
under this rule, the rates in respect of those trees shall be fixed on
a fair and equitable basis

18. Rental to be charged :-

(1) Rents shall be charged for the lease or licence as the case may
be, of land and trees, if any, standing thereon and included in the
lease or licence at such rates as Government may, by order,
specify.

(2) The assignee shall, in addition to paying rent under sub-rule (1)
deposit with the Government in advance an amount equal to one
years rent as security.

19. Leasing or licensing of Government Office compounds
etc :-

Lease or licence of land within the premises of Government offices
o rinstitutions shall ordinarily be granted by the competent
authority only in consultation with the Department concerned and
the P.W.D. In cases of difference of opinion between the competent
authority and the Department or Departments concerned, such
authority shall obtain the orders of the Revenue Divisional Officer, if
that authority is the Tahsildar, or the District Collector, if that
authority is the Revenue Divisional Officer, and of the Board of
Revenue if that authority is the District Collector:Provided that
notwithstanding these rules, the Government shall be competent to
issue special rules for regulating the lease or licence of the land
mentioned in this rule.

20. Proportionate rental to be collected :-

If a lease orlicence granted under these rules is set aside or
modified in appeal, or revision and if the assignee having
possession of the land under such lease or licence has to vacate the
same by reason of its being set aside or modified he shall be liable



to pay to Government, for the period he was in possession the
proportionate rent, according to the terms of the lease or licence
set aside or modified, together with the value as determined by the
Tahsildar, of the trees, if any, destroyed or appropriated by him.

21. Appeal to lie to Revenue Divisional Officer etc :-

1. 1[An appeal shall lie to the Revenue Divisional Officer against an
order passed by the Tahsildar or any other Officer not above the
rank of a Tahsildar authorised by the Government under rule 23A,
to the District Collector against an order passed by the Revenue
Divisional Officer or an Officer of the rank of Revenue Divisional
Officer authorised by the Government under the said rule 23A, and
to the Board of Rev-enue against an order passed by the District
Collector; ]

2. There shall be no second appeal.

3. Appeals shall be presented within thirty days from the date of
receipt of the order by the aggrieved party.

4. The appellate authority may, in his or its discretion, admit an
appeal, not submitted within time, if sufficient grounds exist for
condoning the delay.

5. No appeal shall be admitted unless it is duly stamped and is
accompanied by the original decision or order appealed against or a
certified copy thereof.

6. The appellate authority may confirm, vary or cancel the decision
or order appealed against.

7. No decision or order interfering with the original order, shall be
made in appeal, without giving the party or parties interested
thereon a reasonably opportunity to be heard.

8. The Board of Revenue shall be competent to revise, cancel or
alter, on its own motion or otherwise any division made or order
passed by the Tahsildar, 1[an Officer authorised by the
Government under rule 23A], Revenue Divisional Officer or District
Collector, under these rules:Provided that no proceedings in his
behalf shall be initiated by the Board after the expiry of two years
from the date of such decision or order, and no such decision or
order shall be set aside or modified by it without giving the party
affected thereby, a reasonable opportu-nity to be heard.

9. 2[The Government may at any time revise, cancel or alter on
their own motion or otherwise any decision made or order passed
by the Tahsildar, 1[an officer authorised by the Government under
rule 23A], Revenue Divisional Officer, District Collector or the Board



of Revenue under these rules:

Provided that no such decision or order shall be revised, cancelled
or altered under this sub-rule without giving the party affected
thereby a reasonable opportunity of being heard].

1. Inserted by SRO 548/80 dt. 2-6-1980pub. in K.G. No. 25 dt.
17-6-1980.

2. Inserted by G.O. (P) 687/67/Rd. pub. inK.G. Ex. No. 244 dt.
30-12-1967.

2. Registeres etc. to be maintained :-

The Registers and accounts necessary for purposes of these rules
shall be duly maintained by the authorities concerned. The
Tahsildar concerned shall maintain a register showing the lands
assigned in each Taluk with particulars of the assignee and conduct
periodical check to ensure that the conditions of the assignment are
not violated.

23. Recovery of Government dues :-
All amounts due to Government under these rules shall, in cases of

default be recoverable, as if they are arrears of revenue due on
land under the Revenue Recovery Act, for the time being in force.



